IN THE CENTRAL ADMINISTRAéiVE TRIBUNAL : HYDERABAD BERCH

AT HYDERABAD

0.A.No,1326,/97 | Date of Order s 7,10,97

BETWEEN: I _
Madan lLal .. dpplicant,
AND '

1, Government of Andhra Pradesh,
Rep, by its Chief Secretary,
Secrétariat Buildings,
Hyderabad,

2, Rep. Secretary, Ministry of Personnel,
P.G, & Pensions, North Block,

New DRelhi, .+ Respondents,
Counsel for the Applicant «» Mr,K.,Prabhakara Reddy
Counsel fox the Re5poﬁdents s Mr,P.Naveen Rao
for R-1

Mr.N.R.Devraj
far R-2

CORAM;

HON'BLE SHRI H,RAJENDRA PRASAD : MEMBER (ADMN,)
HON'BLE SHRI B,S, JAI PARAMESHWAR : MEMBER (JUDL.)

JUDGEMENT

X As per Hon'ble Shri B,S5, Jai Paramestwar, Memhr (Judl., )} X

Mr,K.Prabhakara Reddy, learned counsel for the applicant
Mr,P.Naveen Rao, leamed counsel for Respondent No,1 and

Mr.N.R.Devraj, learned standing counsel for Respondent No, 2

24 The applicant is an I.P.5. Officer of 1980 batch of
A,pP,Cadre, His case was placed before the D.P,.C, for considering

his promotion as D,I.G, along with other officers of 1983 batch,
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The DPC met on 22,9,97, The applicant, apprehending that

his case might not have been recommended by the DPC for
prén:otion, has filed this OA for declaration that the action
of the DPC is illegal an;tdirect the respondent No,1 to take
appropriate action regarding his- promotion to the rank of
D,I.G., ard to..promote the applicant immediately with effect

from 1,7,94 with all consequential benefits,

3. During the course of hearing the learned counsel for
the respondent No,1 produced a memo bearing No,1275/Sec/97-~1
dated 6.10,97 stating that on 22,9,97 the DPC could not .
consider the case of the applicant for want éf time that the
date and time of holding the next screening committee is not
yet decided and that the case of the applicant would be
considered by the Screening Committee in accordance with the

guidelines issued by the G.0.I. and that the OA filed by the

applicant is premature.

4, Since the Screening Committee has not yet considered
the claim of the applicant.for promotion to D.I.G. the appre-

hension in the mind of the applicant has now been cleared,

5, We feel it proper to direct Respondent No,l1 toO convene
the meeting of the Screening Committee within six weeks from
today to consider the case of the applicant for promotion to

the rank of B.,I1I.G.

6. We have no doubt in our mind that the Screening Committee
will be convened within the stipulated time to consider the case
of the applicant, The decisSion of the Screening Committee shall

be communicated to the applicant in a suitable form or orgder,
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the admission stage itself, NO costs,
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The memo dated 6,10,97 15 taken on record,

With the above direction the OA is disposed of at

ﬂ" 'L.J‘, b

( 4. RA PRASHD )
Member {(Admn,)

A ,
p Dated : 7th OCtober, 1997 l .5

(Dictated in Open Court)
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.Copy to:
1. The Chief aecretary, Se@ratariat Buildings,

Hyderahad,

2. The Secretary, Min,of Personnel, P.G & Pen31an3
" North Block, New Dalhl.

\,94/6“9 copy tu fr, K Prabhakara Reddy,ﬁduncate CAT Hydarabad.-
4. One copy ta Mr.P.NaUEan ﬁgo,ﬂddl.CGSS,EAT Hyderabad.

5., One copy te Mr, NJR, Devrag,Sr.EGSC CAT,Hyderabad.
6. Cne copy to HBSIP, M (3),CAT,Hydsrabad. ”
7. One copy to O, R(A),QAT Hydarabad.

8.'093 dupllcate copy.
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